185 Suspension of
(1) Review by the Government on the
working of the National Coal Development
Corporation Limited, Ranchi, for the year
1967-68. .

(2) Annual Report of the National Coal
Development Corporation Limited, Ranchi,
for the year 1967-68 along with the Audited
Accounts and the Comments of the Comp-
troller and Auditor General thereon.

[Placed in Library. See No. LT-758/69]

ESTIMATES COMMITTEE

STATEMENT RE: REPLIES TO RECOM-
MENDATIONS

SHRI P. VENKATASUBBAIAH
-(Nandyal): 1 beg to lay on the Table a State
ment showing final replies to recommendations
included in Chapter V of the Sixty-third
Report of the Estimates Committee which
were not furnished by Government in time
for inclusion in the Report.

PUBLIC ACCOUNTS COMMITTEE
FORTY-FIFTH REPORT

SHRI M. R. MASANI (Rajkot) : I beg
to present the Forty-fifth Report of the Public
Accounts Committee on action taken by
Government on the recommendations of the
Public Accounts Committee contained in their
Thirty-fourth Report on Wasteful Expenditure
on Government Publications.

PUBLIC UNDERTAKINGS COMMITTEE
THIRTY-FIRST REPORT

SHRI G. S. DHILLON (Taran Taran) :
I beg to present the Thirty-first Report of the
Committee on Public Undertakings on action
taken by the Government on the recommen-
dations contained in the Twenty-eighth Report
of the Committee on Public Undertakings
(Third Lok Sabha) on the Head Office of
Hindustan Steel Limited.

12:06 hrs,
MOTION: RE SUSPENSION OF RULE 338
IN RESPECT OF CONSTITUTION

(TWENTY-SECOND AMENDMENT) BILL

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : [ beg to move the
following :
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Rule 338 186

“That Rule 338 of the Rules of Proce-
dure and Conduct of Business in Lok
Sabha in its application to the motion
for taking into consideration of the
Constitution (Twenty-second Amend-
ment) Bill, 1969, be suspended™.

MR. SPEAKER : Motion moved :

“That Rule 338 of the Rules of Proce-
dure and Conduct of Business in Lok
Sabha in its application to the motion
for taking into consideration of the
Constitution (Twenty-second Amend-
ment) Bill, 1969, be suspended™.
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MR. SPEAKER: I thought he had spoken
on that,

Shri Vajpayee had proposed some amen-
dment.
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Tt § 5 faw faog 1 727 % trax ow
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SHRI S. 'M. BANERJEE (Kanpur): 1
want to oppose him.
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MR. SPEAKER: This is a motion under
rule 388 for the suspension of rule 338.
The hon. Member speaks of U. P., Andhra
and other places. One should not speak on
the merits of the Bill now. The question is:

“That Rule 338 of the Rules of
Procedure and Conduct of Business in
Lok Sabha in its application to the
motion for taking into consideration
of the Constitution ( Twenty-second
Amendment ) Bill, 1969 be suspended.”

The motion was adopted

12.12 hrs,

CONSTITUTION (TWENTY-SECOND
AMENDMENT) BILL

MR. SPEAKER: The House will now
take up the Constitution Amendment Bill
for which two hours had been allotted.
1 propose to put the motion for considera-
tion to vote at about 3 P.M. and thereafter
the clauses and the motion for passing
between 3'and 4 P.M. I say this so that the
House may know the time and they may
all be here.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): 1 move :*

“That the Bill further to amend the
Constitution of India, be taken into
consideration.”
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With your permission, Mr. Speaker, I
shall just repeat what I said before.

SHRI B. K. DASCHOWDHURY (Cooch-
Behar ): Ona point of order. The whole
Bill brought before us gives us the idea for
having a new State or one more State under
our Constitution. Though it has been
worded most guardedly--it says‘an autonomous
State’ for all intents and purposes it creates
a new State. My point of order arises
under rule 376 (1).” Under article 2 of our
Constitution, Parliament may by law admit
into the Union or establish, new States on
such terms and conditions as it thinks fit,
Under article 3, Parliament may by law
form a new State by separation of territories
from any State or by uniting two or more
States or parts of States or by uniting any
territory to a part of any State. There is
a provision which says :

“Provided that no Bill for the purpose
shall be introduced in either House
of Parliament except on the recommen-
dation of the President and unless,
where the proposal contained in the
Bill affects the area, boundaries or
name of any of the States, the Bill has
been referred by the President to the
Legislature of that State for expressing
its views thereon within, such period as
may be specified in the reference or
within such further period as the
President may allow and the period so
specified or allowed has expired.”

We are having a new State by the name
of ‘autonomous State”,

MR. SPEAKER: There is no point of
order; you can speak on this later on, not
now.

SHRI B. K. DASCHOWDHURY:
finishing in one minute.

Iam

To have a new State, it requires the
recommendation of the President.  Not
only that. The recommendation of the
State legislature is also necessary. In this
case, we find in the Bill that the recommen-
dation of the President has been obtained
under article 117 (1) and (3) but mo such
recommendation has been obtained under

*Moved with the recomn;ndation of the President.



